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admit. Call for the records. 

Issue notice to show cause, as 
to why the interim prder as prayed 
for shall not be granted'. Return able 

by 3 weeks • Mr A.Deb Roy, learned Sr. 

c.a.s.c accepts notice on behalf of 
the respondents. 

List on 24.8.2001 for order. 
Till the returnable date the order 

dated 29.6.2001 disengaging the 

applicants shall remain suspended. 

Vice-Chairman  

List on 26/9/01 to enable the zesponcJent 
to fil, written atatemerit. 

The endeavour shall be disposed after 
receipt of written statement on that day. 
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O.A. 273/2001 
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26901 	List again on 21.11.01 to enable 

the respondents to file written state-

ment. 

. 	 . 	 . 	
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21.11.01 	Three weeks time is allowed to enable 

the respondents for filing of written 

statement. 	 S.  
. . 

	 List the matter on 12.12.2001 for 

sritten statement and further orders 
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12.12.01 	No written statement has filed, Sri 

- 	 M.DebJoy, learned Sr. C.....S.C #  requests 

that the case may b'4,  listed for hearing. 

tvi-. 	 . 	 List on 21.1.02 for hearing, 
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. 	 21.1.2002 	 None appears for the respondents. List again01  

on 5.2.02 in presence for the learned counsel for 

317,  the parties. 

ember 	 Vice-C hair m an 
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5.2,02 	1 	as been stated by Sri N.Bora that 
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he has 	t%he written statement today and 

he wants 	to go through the same. List the 

matter on 21,2.2302 to enable the applicant 

	

. 	 : 	to go through the same and to file re3oinder, 
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21,2.02 	adjourned oni the prayer of 

Iearne counsel for the applicant. 

List on 7.3.2002 for hearing. 
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Heard learned counsel for the 
parties. Hearing corluded., 
Judgement delivered in the,, open 
court, kept in separate sheet. The 
application is allowed to the e'xtent 
indicated in the order. No order as 
to costs. 

K- 
Member 	 Vice-Chairman 
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CENTRAL ADDIMISTRATIVE TRIBUNAL 
GTJNHJT I J3ENCH 

No. 273/2001 

07.03.2002 DATE Of DECISION 

Sri Kameswar Kardong & 9 Ors. 
.. 	APICNT(s) 

SriA.C.Buragohajn. and 	 71 , ATT( ) Mr N. Borah 

- 

1Unio.r,of India .&Or 

A . Deb Roy, Sr. C: G. S. C. 	
]\D( 	tON THN 

iTiE

NRCPONIJENT.  

DNDLE MR. JUSTICE D.N.CHOWDHURy, VICE-CHAIRMAN. 

:s'BLE MR. K.K.SHARMA, MEMBER (A) 

Nhether Reporters of local papers may be allowed to e 
the judçrnent ? 

2 HI To be referred to the R;porter or not ? 

3 	.Lsther their Lordshipn v.iih to see 	fair copy of 
juLcoant ? 	

( 
ioether he judcment is to be circujated to the oth4 
Eenchos ? 

V 

Judqrnent delivered by Hon'hle Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 273 of 2001 

Date of decision : This the 7th day of March, 2002. 

Honble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Sri Kameswar Kardong (146) 
S/o Rupeswar Kardong, 
Village-Birubari, 
P.O. Gopinath Nagar, 
P.S. Paltanbazar, 
Guwahati-16. 
District-Kamrup, Assam & 9 Ors. 

.Applicants 

By Advocate Mr. A.C.Buragohain. and Mr N. Borah. 

-versus-- 

The Union of India (Represented 
by the Secretary, Department of 
Telecommunication). 

The Chairman-cum-Managing Director, 
Bharat Sanchar Limited, 
Sanchar Bhawan, New Delhi. 

The Chief General Manager, 
Assam Circle, Telecommunication, 
Guwahati-7. 

The General Manager, 
Telecommunication, Kamrup 
Telecom District, Guwahati-7. 

The Divisional Engineer, 
Central Telegraph Office, 
Guwahati-l. 

Respondents 

By Advocate Mr. A.Deb Roy, Sr.C.G.S.C. 

0 R D ER (ORAL) 

CHOWDHURY J'.(V.C.). 

The applicants are ten (10) in number who are 

similarly situated. Leave was accordingly granted upon them 

to espouse their cause by a single application. The 

H 
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ppiicants earlier also came before this Tribunal for 

onferment of temporary status in O.A. No. 112 of 1998 

hrough their Union. In the said O.A. an interim order was 

assed on 29.5.1998 directing the respondents not to remove 

the members of the Union from service. Pursuant to that 

interim order dated 29.5.1998 the applicarfts were engaged 

1 1 

a nd they 	continued to work till now. The said O.A. was 

inally disposed of alonq with others on 31.8.1999 by a 

6ommon judgment and order by the Tribunal directing the 

pplicants to file representation individually 	within a 

eriod of one month from date of receipt of that order and 

if such representations are filed, respQndents were 

irected to scrutinize and examine each case in 

consultation with the records. It appears that  

their cases were considered and by the impugned order dated 

29.6.2001 it was communicated that the applicants did not 

~ atisfy the eligibility criteria as laid down in the Scheme 
ffor conferment of temporary status. By the said order it 

was also informed that they were disengaged as casual 

abourer with effect from 31.7.2001. By interim order dated 

25.7.2001 the Tribunal suspended the operation of the 

impugned order dated 29.6.2001. So the applicants are 

virtually working under the respondents. 

2. 	The respondents submittedits written statement. In 

Lhe written statement the respondents took the plea that 

the applicants were not regularly engaged by the D.E. and 

t hey were appointed in contravention of the departmental 

rules. It was also stated that as per order of the Tribunal 

ated 29.5.998 passed in O.A. No. 112/1998 applicants were 

f e_ena9ed. on 18.11.1998 after a break of about thirteen 
¶nonths. According to the respondents break in serviqe 

Contd.. 
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exceeding twelve months is not condonable in any 

circumstances as per the circular No. 269-3/92-STN dated 

21.10.1992 issued by the Telecom Directorate, New Delhi. 

Heard Mr. A.C.Buragohain, learned counsel for the 

applicants and Mr. A.Deb Roy, learned Sr. C.G.S.C. for the 

respondents. 

The respondents though in the impugned order dated 

29.6.2001 stated that the applicants could not satisfy the 

eligibility criteria as laid down in the Scheme but it was 

nowhere mentioned that the applicants did not complete 240 

days of service in any given year. Whatever may be the 

reasons the applicants have completed 240 days of service 

during all these years. It was also stated in the written 

statement that the applicants were disengaged from service 

on 30.9.1997 but they were re-engaged 	on 18.11.1998 in 

view of the order passed by the Tribunal on 29.5.1998 in 

O.A. No. 112/98. The documents referred to Annexure-A/lO 

series to the rejoinder also speaks that the applicants 

rendered their service continuously. In some of the cases 

payments were made to the applicants through private 

contractor on the strength of :pay  order issued by the 

Accounts Officer, Central Teleghraph Office on the basis of 

a certificate given by the Chief Superintendent, Central 

Telegraph Office, Guwahati and in some cases by the Sub 

Divisional Engineer and in some of the cases by the Junior 

Telecom Officer but pay order was passed by the Divisional 

Engineer. 

For all the facts and circumstances stated above, 

we are of the view that the applicants are working under 

the respondents and accordingly respondents are directed to 

Contd... 
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consider the case of the applicants sympathetically for 

grant of temporary status as per law. Before concluding Mr. 

A.Deb Roy, Sr.C.G.S.C. submitted that the applicant no. 8 - 

Sri Sachin Das (153) is no longer alive and he has expired 

on 11.4.2001. Mr. A.C.Buragohain, learned counsel for the 

applicants submitted that his name was wrongly shown in the 

application. He did not sign in the Vakalatnama.,so the name 

of the applicant no.8 may be deleted. 

6. 	The application is allowed to the extent indicated 

above. There shall, however be no order as to costs. 

c 
(K.K.SHARMA) 	 (D.N.CHOWDHURY) 
Member(A) 	 Vice-Chairman 

trd 



DISTRICT : XI4MRUP. 

IN THE COURT OF CENTRAl, ADMINISTRATIVE TRBUNAI. 

GUWAATI BENCH, 

O.A. NO.__J2OOi, 

BETWEEN 

Sri I(aineswr Xardong & Others, .. 	Applicants. 

AND - 
UNION OF INDIA & Ors., .. 	Respondents. 

rticQ. Pacre 

10 - 	Application. 	- 1 to 13.: 

20 	. - 0 	
Verification. 	- 14. 

3. - 	Mriexure-'A 

4 0 
 

- 	Maexure-B 	- 
Arinexure'-C 	- 

60 - 	Arznexure-D 	. 

ènnexure-E - 30 - - 	#jje, 

- 	Va,k46Jfl6Q- - _ - 	_____ nSS__________ 
Filied by S 	 Registration No.5 

File, S M-441 &&a..< 	 Date: 



DISTRICT : XQ4MRUP. 

IN THE CENTRAI ADMINISTRATIVE TRIBUbIAIJ : 

GUWAHATI BENCJI. 

O.A. CASE NO. _ /2004 

IN THE MATTER OF S 

1. Sri Maine swar ICardong, 

(146). 
6/0 Rupeswar Kardng.i 

Village- Birubari, 

P.O. Gopinath Nagar, 

P. S. Paltanbaza,wiatj-16, 

Dist. Inrup.Assam. 

20 Sri Dhaniram De]ca,(147), 

8/0 Nirupam Jka, 

Village- Shapania,P.O.Rangia, 
¶ 

P.S. Rarigia,Dist. iamrup. Assam. 

Sri Kushal Medhi (148), 

• 	810 Madhab Medhi, 

Village- Barnundi,P.0. Baunii, 

- 	P.S. &ualkushi, 

Dist. I<mrup,Assam. 

Sri Subhash Barinar (149), 

8/0 Sureri Baman, 

• 	Village- Terigabari, 

P.O. Salmara, P. S. •Bel sar,. 

• 	 Dist. Nalbari, Assarn.. 
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Sri R.bjn Ch. Bora (150), 

8/0 Kalarain Boro, 

Village- Si1a}coroibari, 

P.O. Char,gsari,P. S. Xamalpur, 

Dist. i(mrup,Assam. 

Stu Chakraborty (151) , 

8/0 Late Siikurnar Chalcraborty,i 

Village- Lalgariesh(Udalbakra 

Goswami P.C.O. ),P.O.Lalganesh, 

P. S. Adadodam,Dist. xamriip, Assam. 

Guwahati-340 

Sri Niranjari Malalcar( 152), 

8/0 <ai1ash Malalcar, 

Village - 

P.O. cruah, 

Dist. Xamrup,Assam. 

S. Sri Sahin Das,i( 153), 

villageMajgaons?. O,Majaa.oi, 

P.S. Majgaon, 

Dist. Xamrup,Assam. 

9. Sri Chanpak Talukdar(154), 

s/o TJpeadra Nath Talukdar, 

Village- New lewpara, 

P.O. Lowhankutha, P.S. Mukalma, 

Dist. Nalbari, Assarn. 

tO. Sri iulen Das (155), 

8/0 aajendra Das, 

Village- klazu Panpara, P.O.Mazu, 

P.S. Hazu, Dist. Kamrup, Assam. 

11 



U. Sri chargeswar Xalita (1564 

8/0 Mitharam Xalita, 

Village- Mahari Pja,, 

P.O. Maharj Pare, 

P. S. Gore swar, I 

Dist. IZamrup, As sam. 

(Same cause of action ) 

Applicants. 

-Vs 

1. The Union of Inaia(Represeated by 

the 8ecretary,Department of Tele-

cGE%lfluAicatiOfl). 

2, The ChairmanMar1agiflg Director.i 

Bharat Sanchar Limited, Sanchar 

Ehawan, New Delhi. 

The Chief General Manager,i 

Assam Circle, Telecommunication, 

Guwahati-7. 

The General Manager, 

Telecommunication, .Xarnrup Telecom 

District, Guwahatiu7. 

The Divisional Erigirieer,i 

Central Telegraph Of fice,I 

Guwahati-1. 

.. 	Respondents. 

DTAILS OF APPLICATION 

1. Particulars of the 

Order against which the 

Application is made. 

* 1. Reterichment/Orders 'it. 

29.6.2001 bearing No.G4T/EST-

179/Tt/0O-01/l46 to 156, 

issued by Divisional Engineer, 
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(2dmxi),. 0/C/G.M. TelecaCamrup. 

TelecQm District. Guwahati, 'dis-

engaging the petitioners,prospec-

tively. w.e.f. 31.7.2001. ,  without 

show cause or without following the 

provisions of Industrial. Disputes 

Act, 1947 and Rule of Natural 

Justice. 

( Copies of the Retreacment 0ders 

dtd. 29.602001 is annexed hereby 

marked as Ariniexure- 'A series). 

2. Jurisdiction of: The applicants declares that the 

the Tribunal. 	subject matter of the order against 

which they wants redressal is within 

the Jurrisdictioni of the Mon'ble 

Tribunal Act. 1985. 

3• Limitation 	The applicants further declares that 

the application is within the limita-

tion period prescribed in sec. 21 of 

the Administrative Tribunal Act, 1985. 

4. Pacs of the Case; 

a) 	That, the applicants are citizen of India by birth 

and peitanenit resident of the Kamrup and Nalbari Districts 

and as such they are entitled to the rights and previledges 

guranited by the CnstitutiQn of India and other relevant 

law. The petitioners/applicants belongs to basically 

SC/ST community. 
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b) 	That, the petitioners/applicants were appointed 

since 1-190 to indicated in the engagements orders 

Annexure-B) as a casual Mazdoor/labour as a sight 

Guard and Farash Cum-W/Man under Divisional Engineer,: 

Telecan Office, Guwahati Circule for the last several 

years and received regular salaries from the aforesaid 

office under Telecom Department. 

( $ane copies of the Eñgagementof the Casual 

Labourers vide Memo No.TA-51-CI4/96-97/04 

dt. 30.10.96 are annexed hereby marked as 

Annexure B,. Bi & B2 rezpectdively). 

That, the applicants/petitioners states that an 

order on 30.9.97 vide Memo No.$TA51/CD/9697/18 issued 

under the Signature of Divisional Engineer C.T. 0., 

Guwahati (Respondent no.5) by which the applicants was 

informed that they are retreriched from their service with 

effect fran the afternoon of.30.09.1997. 

( A copy of the retrenchment order dt.30.9.97 

is annexed as hereby marked as Annexure-"C s ). 
0 

d) 	That, the applicants/petitioners alongwith others 

similar situated casual labourers of the Department of 

the Telecommunications (Union) has moved this Hon'ble 

Tribunal for regularisation of their services by filing 

O.k. No. 112/98 ( All India Telecommunication Unit and 

Ors. Vs- The Union of India & Ors., Lime & $kaff and 

Group 'D'). The Hon 1ble Tribunal had passed an Interim 

order dt.' 29.9.98 that the menilers of the applicants 

(Union) shall not be removed from their services. 

C A copy of the Interim Order of the Hon'ble 

Tribunal dt. 29.5.98 is annexed as hereby 

marked as Aririexure - D )., 
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e) 	That, the applicants beg to state that after the 

receipt of the above interim order on 16.10.98, vide 

Memo No. $TS-21/160/26 issued by the Govt. of India, 

Department of Telecommunication, Assam Telecom Circle, 

under the signature of Dy. General Manager (Admri) inter- 

alia asked for implementation Of Hon'ble Central Mninis-

trative Tribunal, Guwahatj interim order in O.A. No. 107/ 

98, 100/97, 142/98, 120198, 114/98, 145/98,131/98,112/98, 

141/98 and 118/98. The Chief General Manager T/F North 

Telecom Region and others sought legal opinion from the 

MvisQr, D.O.T. New Delhi which is directed to implement 

the FIon'ble Tribunal order dt. 29.5.98 and the earliest 

to avoid any contempt proceedings from the Hon'ble 

Tribunal. 

The legal xwIvA opinion reads as follows - 

2."The question has been raised whether these 

applicants can be allowed to work as a casual 

labou.rs th'ough they have been removed few 

weeks before from the date of the intexm 

orders. •' 

3.'1Technically speakings, stay order against dis-

engagement or status quo does not direct to 

reengage the casual labours and in this view 

of the situation even when re-engagement is 

not done, such action can be defended. However, 

there is another side of the picture. The 

casual labourers are dis-engage without giving 

a notice of one month or pay in hew thereof 

as provided under Sec. 25 F Industrial Dispute 

Act, 1947. It is assumed that these casual 
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).bourers have worked more than 240 days in a 

year and therefore, notice or payment in hew 

thereof is a riecesscity". 

4. "In case notice or payment in hew thereof is 

absent that the action is illegal and the casual 

labours have a right to be reinstated with back 

wages.. if  such order is given by the Central 

administrative Tribunal after full, hearing than 

DOT will be required to re-engage the persons 

and to pay money for the interim period even 

though no work could be taken frin the labouuers. 

Hence, it appears appropriate and beneficial to 

DOT that these labourers may be re-engaged. in 

case DOT wishes to dispense with their services 

than proper procedure under $ection 25 F may be 

adopted after re-engaging the casual labours." 

( A copy of the aforesaid legal opinion order 

dt. .16.10.98 will be produce when necessary). 

f) 	That, the applicants/petitioners respectfully 

states that thereafter by Govt. Order N.$TA-51/CL/9899/ 

L00$/05 dt. 10.11.98 issued by Divisional Engineer.C.T.O. 

Guwahati, the 12 (Twelve) members of the applicants have 

been re-engaged as a casual labours after the recommenda-

tion of the legal advisor D.O.T. New Delhi, letter No. 

1130/LA 98 dt. 9.10.98 C.G.N.T.,Assam Circle, J<• T.D.,: 

Guwahati N. Q4T/EST-179/98-99 dt. 13.11. 98. The applicants 

have accordingly joined in their respective posts. It 

may be mentioned that each of the applicants have comple-

ted more than 240 days work per year even prior to the 



the disengagement order dt. 30 • 9.97 (Mx. -'C') issued 

by the Divisional Engineer C.T. 0. Guwahati 

-. A 	4 L 	 IL  

That, thereafter, the petitioners has been dis-

charging their duties contiriiously and to the satisfac-

tion of all concern, till date in their respective post 

as a Casual Labours. 

That, it may further mentioned that as per the 

Rules & Norms of the Department of Telecommunications 

the petitioners are entitled to be regularised/given 

Temporary status as Casual Labour as they have completed 

more than 240 days work every year after their engagement 

in the department. 

That, the petitioners are surprised and reviewed 

an order of retenchment dt. 29.6.2001 bearing N.GT/EST-

179/STM/00-101/152 from the Divisional Engixieer(Admn.) 

0/0/G.14. Telecom, Kamrup Telecom District, Guwahati-7.; 

disengaging the petitioners as casual Labours, prospect-

ively with effect from 31.07.2001, as the Department is 

ubound to consider only the cases of such eligiable 

Casual Labours for conferment of T.S.M. against such 

vacancies/works. 

That, it may be further be mentioned that the said 

orders dt. 26.6.2001 indicates that a scruting/vertifica-

tiori Committee was formed which has scrutiriised/verified 

abcut the no of days of engagement year wise and different 

Units of the petitioners & others and the said committee 

has submitted report to the Department to the effect that 
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the petitioners ' could not satisfy the eligibility 

criteria as laid down in the scheme for conferment of 

T.S.M.tRegularisaticn". Although the said order does 

not specify the eligibility criteria it is understood 

that it would men the 240 days engagement per year, as 

there is no other recogised criteria who regularised the 

casual labours. however, the while discarding the peti-

tioriers as not eligiable to be regularised as Casual 

Labour, no opportunity whatsoever was given to the peti-

tioner to defend their cases that they were engage more 

than 240 days per year. The finding of the Scruting 

Committee absolutely illegal and arbitary and violative 

of the Natural Justice. 

( Copies of the certificate issued by the 

Competent Authority signing the petitioners 

engagement more thatn 240 days per year is 

annexed as hereby marked as Anriexure- 

- 	series ). 

k) 	That, it may be further mentioned that no oppor- 

tunity was given to the petitioners to show that they 	 - 

were engaged more than 240 days per year by the Scruting 

Committee. The finding is one sided and violative of 

- 	Rules of natural justice. The Sruting Committee has 

already taken as unilateral decision ignoring the fact 

that the petitioners worked more than 240 days ae year* 

he finding of the Sruting Committee is absolutely ll-

egal and arbitary. The report also vague as it had not 

speltout what is 0eligibility Criteria0. 
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1) 	That, the petitioners also respectfully stated 

that while the casual labours engage and disengage by 

Divisional Engineer, C.T.O. Guwahati who is the dis-

bursthirig Officer of the same establishment, it is 

found that now their being disengage by Divisional 

Engineer(Mmn.), who is the officer of the same status 

but of the different establishment, who has got no 

connection with the requirements of work or necessity 

of engagement of or dis-engagement of casual labourers 

at Divisional Engineer of C.T.O. office establishment. 

5.. 	GROUNDS FOR RELIEF WITH LEGAL PROVISION : 

5.1. For that, prima-ficie the action/inaction on the 

part of the respondents is illegal so far as retrencement 

of the service of the applicants is concerned that too 

without assigning any reason and hence the same is 

liable to be set aside and quashed. 

5.2, For that, the denial of benefit of the scheme to 

the casual labours whom the applicants Union represent 

in the instant case is prima-facie illegal and arbitary 

and some is liable to be set aside and quashed. 

5.3. For that, it is the settled law that for who 

some principles have been laid down in Judgement exten-

ding certain set of employees, the said benefits are 

required to be extended to the similarly situated 

employees without requiring them to approch the court 

again and again. The Central. Govt, should set and example 

of a model employees by extending the said benefit to 

the applicants. 
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5.4. For that, the disäriminatlon meted out to the 

members of the applicants is not extondirig the benefit 

of the scheme and in not tr.atirig him as per with posted 

employees is violative of Article 14 & 16 of the Cozisti-

tutiori of India. 

5.5. For that, the Respondents could not have deprived 

of the benefits of aforesaid scheme which has been appli-

cable to their fellow employees which is also violative 

of Article 14 & 16 of the Constitution of India. 

5.6. For that, the issuance of the order dt.29.6.2001 

by the respondents so far it relates to retrencement 

of the services of the applicants is illegal, arbitrary 

and violative of the principles of natural justice. 

5.7. For that, in any view of the matter the actiozV 

inaction of the respondents are not sustainable, in the 

eye of law and liable to be set aside and quashed. 

6. 	DETAIIS OF REMEDIES EXHAUSTED Z 

That, the applicants declare that they have 

exhausted all the remedies available to them and there 

is no alternative remedy available to them. 

7.. 	MATER$ NOT PREVIOUS FIIED OR PEDIiIG IN ANY 

OTM  URT; 

That, the applicants further declare that some 

similarly situated casual labours of the Department of 

Telecommunication(Union) has moved this Hon tble  Tribunal 

for regularisation of this services by filing O.A.112 of 

1998 ( All India Telecom Employees and Ors. - Vs - Uniozi 

of India and ors). The Hon'ble Tribunal by Judgernent 

MAI- 
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has discussed the relevant riotification issued by the 

Department of Telecxnnunication proposing to confer 

- Status of Temporary employees and confirm theta phase 

wise. Thereafter, the some of the employees were regu-

larised by terminating services of the applicants in a 

most illegal and arbitary mariner. 

8 1 	RELIEF SOUGHT POR $ 

Under the circumstances stated above, the 

applicants most respectfully prayed that the instent 

applicants be submitted, records be called for and after 

hearing the parties on the course or courses that may 

be shown and on persual the records be grant the full 

reliefs to the applicants. 

8010 To set aside and quash the retrencemerit order 

dt. 29.6.2001 in case the respondents terminate his 

service in the light of the said order. 

8.2. To direct the respondents to extend the benefits 

of the applicants and to regularise his services. 

803. To direct the respondents to allow the applicants 

to continue in of their respective services. 

8.4.. To direct the respondents to extend the benefits 

of their scheme to the applicants particularly who have 

joined in the year 1994 taking in to consideration the 

Hon'ble Ernakulam Bench Judgment and to regularise his 

services. 

8.5. Cost of the apçlicatiGn. 
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8.6. Any Other relief/reliefs to which the applicants 

is entitled to under the facts and circznstances of the 

case and deem fit and proper. 

9.. 	INTERIM ORDER PRAYED 

Pending disposal of this application the 

applicants pray for an interim order directing the 

respondents to allow the applicants to continue in his 

post Of casual labours in the Telecommunication ]part 

merit as Night Guard and Parash Cum-W/Mans 146 to 156 

till the disposal of this original application.. 

10. 

11. 	 1.2.0o 

i) x..o. i. 	* 	4c; tc//3 

DME 	s 

PAYAJJE AT * GUWAHATI. 

12. 	II$TOFENCLUSUSERS; 

As stated in the ' INDEX '. 

- Verification. - 

I 
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-.VRIFICATION- 

I, Si Kaxneswer i(ardorig, 5/0 Rupeswar Krdorig, 

aged about 31 years, worJdng as Casual Mazdoor in the 

office of the Tlecnrnunication Epartnent, Kamrup,' 

under the Divisional Engineer, Telegraph Of fice, 

Gzwahatj, do hereby verify and state that the statements 

made in paragraphe z2  

and those made in paragraphs C, . 	 J. 

are matters of records which I believes to be true Und 

- 

	

	 rests are my humble submissions before this Hori'bje 

Tribunal. I  have not suppressed any material facts.' 

And I sign this verification on this day of 

July, 2001. 

MIA,  
A2LICMT. 
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By Regd. Post or 
'J1)rQub Peon Dosk 

BHARAT SANCHAR NIGAM LIMITED 
(A Govt of India Enterprise) 

OFFICE OF TEE GENERAL MANAGER TELECOM 
I(AMRUP TELECOM DISTRICT 

GUWAHATI-781 007. 
NO. GMT/E74 79/TSM/'00-'0I1146 	Dated at Guwahati, the 29-06200L 
To 

ii Kameawar Kardang, C/O Shri Rupeswar Kardang, 
Viii: flirubari,P.O. Gopinath Nagar,Guwahati-781016. 
fist - Kamrup(Assam). 

As you are aware that as per direction given by Hon'ble CAT, Guwahati Bench, 
Guwahati in OANos. 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 136/98, 141/98, 
142/98, 145/98, 192/98, 223/98, 269/98 and 293/98, the department coostituted verification 
committees for different SSAs/ Units under the circle for conducting detailed verification 
/scrutiny about the no, of days of engagement year-wise in different units / offices and also to 
collect proof! evidence for such casual laborer including yourself. The committee verified all the 
documentary as well other proof from the various units/ offices and also personally interviewed 
such casual laborer including you on 10-04-2000. In our office / SSA, the committee comprised 
of three members namely (1) Shri A. S. Choudhuiy, / Shri S.C. Tapadar, DE(Admn.) 0/0 the 
GMT/KTh/ Guwahati (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 the GMT/KTD/ Guwahati (3) 
Shri G. C. Sharina, ADT (Legal), 0/0 CGMT/ Guwahati. 

The aforesaid committee submitted its report to the Department detailing all 
about their finding / proof against each casual laborer including you. The detail of such scrutiny 
report is enclosed and furnished herewith as in annexure for your information. 

Under the above circumstances as you could not satisfr the eligibility criteria as 
laid down in the Scheme for conferment of TSM/ Regularisation, your case could not be 
considered favorably. Please take notice that you have been disengaged as casual labourer w,e.f 
31.07.2001 as the Department is bound to consider only the cases of such eligible casual 
labourers for conferment of TSM against such vacancies / works. This is done in accordance 
with the Hon'blo Tribunals order/ and also the stay / statuesque that was directed to be 
maintained, * 

Copy to: 
The C.G.M.T., Asarn Circle, Guwahah 
for favour of information w.r.to his office letter No.STES-21/160/74 

2. 	The DE,CTO. Pànbazar,Guwahati-1. 

Certified to be true co 
C.':, 

'' S 	 • 
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OIIARAI SANCHAR NIGA1 LMI TEl) 
4 Govt. of Judia E,steq;ri,u') 

OIrPICE Q% THE GENERAL MANAGER TELECOM 
KAMRUP TELECOM DISTRICT 

GUWAHAJ'1781007 
NO. GMT/T 9/TLcM/'oO '01/147 	

Dated at Guwaj, at!, the 29-06.2001. To 

ri Dbanjram Deka, C/O Late Nirbbayram Deka, 
Vu: Chaparia,p.o, .Rangia. 
Dit . Kamrup(Assam) 

As you are awaro that as per diroctiorl given by Han'bI CAT, Gttwahtiti I30,nc11, 
Guwaha in OA Non, i0/99, 112/98, 114/98, 118/98, 120/98, 131/98, 135f98, 136/98, 141/98, • 142/98, 145/98, 192/98, 223/98, 269/98 and 23/98, 

the depart.ment constituted verification committees for diffrent SSAs/ Units 
under the circle for conducting detailed verification /scrutiny about 

the no. of days of engagement year-wise in different units / offices and also to collect proof! eviden c-
6 for such casual laborer including yourself. The committee 

verified all the 
documentary as well other proof from  the various uni 

n our office / SSA, the committee co
ts! offico and also personally interviewed such casual laborer including you' on 10-04-2000 I

mrised of three members namely (1) Shri A. S Choudhury, / Shri S.C. Tapadar, DE(Admn) 0/0p 
 the GMTIKTDI G S. 

uwahj (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 the GMT/KTD/ Guwahatj (3) ShriG, C. Sharma, ADT (Legal), 0/0 CGI'vlT/ Guwahati 
The aforesaid commjftee submitted its report to the Department detailing all about their finding I 

poof against each casual laborer including you. The detail of such scrutiny report is enclosed and 
furnished herewith as in annexLjre for your nforniatjoii 

Unde the above circumstances as you could not satisfy the eligibility criteria as laid down in 
the Scheme for conferment of TSM/ Regularisaj your case could not, he 

considered favorably. Please take notice that you have been disengaged as casual labourer v.e f 
3 1.07.2001 as the Department is bound to consider only th cases of such eligible casual 
labourers for confernjnt of TSM against such vacancies / works. This is done in accordance with 

the Hon'ble Tribunals order/ and also the stay / statuesque that was directed to be maintamed 

Head 
l)oa 	I:i'er, 

c/o 
.an1ruj, 	CtI"''.''fl 1)i' 

The C.G.M.T.,ASSam Circle, Guwahati 
for favour of information w.r.to his office letter 2. 	The D,CTO. Pmbazar,Guwajiatji 

l f_____  

Certified ttr 

&lvct 

i_• 

ADT (Circle 011:C MciiiH:. 	c.:. 
A.O. 	

1)!:I P& A 

Copy to: 
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By Regd. Post or 
ThiihoJEk, 

BHARAT SANCHAR NIGAM Lii) TED 
(A Gm't. of ludia Enterprise) 

OFFICE OF THE GENERAL MANAGER TELECOM 
AMRUP TELECOM DiSTRICT 

GUWAHATJ-781007. 

To 
NO. GMT/Eff-J 7917SMI'00- '01/148 	Dated at Güwah at!, the 29-06.2007. 7 
\/ Shri Kiihil Medhi, 00 Shri Madhab Medhi, 

Vift & VO: Bamundi, 
Dist - Karnrup(Assam). 

As you are aware that as per direction given by Hon'ble CAT, Guwahati Bench, 
Guwahati in OA Nos. 107/98, 112/98, 114/98, 118/98, 120/98, 13148, 135/98, 136/98, 141/98, 
142/98, 145/98, 19/98, 223/98, 269/98 and 293/98, the department constituted verification 
committees for dif'erent SSAs/ Units under the circlè for conducting detailed verifkat.ion 
/scrutiny about the ro. of days of engagenielu year-wise in different units / OffiCCS and also to 
collect proof/ evidence for such casual laborer including yourself. The committee verified all the 
documentary as well other proof from the various unitsl offices and also personally interviewed 
such casual laborer including you on 10-04-2000. In our office / SSA, the committee comprised, 
of three rnethbers namely (1) Shri A. S. Choudhury, / Shri S.C. Tapadar, DE(Adm.) 0/0 the 
GMTfKTD/Ga]iatj (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 the GMT/KTD/ Gtiwahti (3)_.. 
Shri G. C. Sharma, ADT (Legal), 0/0 CGMT/ Guwahati. 

The:aforesajd committee submitted its report to the Departnie.nt det.iiling all 
about their finiing /proof against each casual laborer including you. The deta1 of such scrutiny 
report is enclosed and furnished herewith as in annexure for ) ,our information, 

Under the above circumstances as you could not satisfy the eligibility criteria is 
laid down in the Scheme for conferment of TSM/ Regi.1arisation, Your case could not bc 
considered favorably. Please take notice that you have been disengaged as casual labourer w.e.f 
31.07.2001 as the Department is bound to consider only the cases of such eligible casual 
labourers for conferñient of TSM against such vacancies / works. This is done in accordance 
with the Horl'ble Tribunals order/ and also the stay / statuesque that was directed to be 
maintaihed, 

Copy to 

The C.G.M.T., Assain Circle, Guwahatj' 	
C i w 	ti .-7 . 

 

for favour of information w.r.to hir office lefter No.STES-21/10/74 
2. 	The DE,CTO. Panbazar,Guwahat..i. 

('"I'• 

ce4ii! 

Advocato 

/ 
/ 

\ Q, 	v1' 
 SlGNA!'JRj; o'; (:ujjii 

- 	, 	
- AD]' Ciie 	l kc 	C- A (1. 

he (.i.M 11DM 

'1 I - 	• 	/ 	L. 	'•' 	('c 	: 

l(!'XA) 
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By Regd. Post or 
Throui,h leónoLok 

EHARA T SANCHAR NIGAM LIMiTED 
(A Govi of India Enterprise) 

OHicE OF TEE GENERAL MANAGER TELECoM 
KAMI(jp TELECOM DISTRICT 

GUWAHAii781007. 
NO. A#IkS 79ff5MJ' tOO 1O1/j49 	Dated at GuwáJgajj, the 29-06.2001 To 

'iiiSubhas Barrnan C/O Shri Surendra Nath Bar an, 
VIU Teiigabari,p.o Solmara 
Dist Nalbari.(Assam). 

As you are aware that as per direction given by Hon'ble CAT, Guwahatl Bench, 
Guwahatj in OA Nos, 107/98, 112/98, 114/98, 118/98, 120/98, 11/98, 135/98, 136/98, 141/98 1  142/98, 145/98, 192/98, 223/98, 269/98 and 293/98, the department constituted verfication 
committees for different SSAsI Units under the circle for conductIng detailed vérifkatlon 
/scrutrny about the no of days of engagi'ment year-sk'ise in different units / offices and also to collect proof 1 es4dence for such casual laborer including yourself: The committee verified all the 
ddrnnieritaryas ?vell other proof from the various units/ offices and also personally inteiiIe*ed 
such csual laborer including you on 10-04-2000. In our office / SSA, the committee comprised 
of three members namely (1) Shri A S. Choudhury, / Shri S C Tapadar, DE(Admn) 0/0 the 
GMT/kTD/Guwàhatj (2) Shri 1 K. Das, C.A 0 (Cash), 0/0 the GMT/KTD/ Guábati '(3) 
ShrI G. C. Shhmia, ADT (Legal), 0/0 CGMT1 Guwahati, 

The aforesaid committee submitted its report to the Department detailing all 
about their finding /proof against each casual laborer including you. The detailof such senitiny 
report is enclosed and furnished herewith as in annex'ure for your Information. 

Undr the above circumstances as you could not satisfy the eligibility criteria as laid dbwn in the Scheme for confeniient of TSMI Regularisation,. your case could not, be' 
considered favorb1y. Please, take notice that you have been dsengaged as casual labourer w.e.f 
31.07,2001 as the Department is bound to consider only the cases of such Clgiblo casual 
labourers for conferment of TSM against such vacancies / works This is done in accordance yith the fló'ble 

Tribunals order/ and also the stay / statue 'ciue that was dIrected to be maintained; 

I... 

41 11 ktinlcr
nl  1v(gto 	Aemr 

• 010/ Ofl Tekcom 

	

Copy to : 	' 	 '. Knm-up District 
The C.G.M,T., Assam Cfrcle,Guwah'ati 	 wnhtl-7. 

fr four of inl'orma(ion '.r.to his office letter No.STES-21/10/74 

	

2. 	The DE,CTO, Panhazar,Cuwahatj..I 

Iti fj 

•1. 

0 



By Regd. Pof or 
IV 

BHARAT SANCHAR NGAM LIMITED 
(4 Gm'L (?jJ;idja Eiucrprice) 

OFFiCE OF TUE GENERAl. MANAGER TELECOM 
KAMRJI 'UCØf DISI'R1CT 

GUWAH,tTI-781007. 
NO. 	 to//ISO  
To 	

Dated at Guwaltati, the 29-06-2001. 

,-Sl1 R2thin Ui. iro, C/O Late 	irn Boro, 
ViII Sila, P.O.Changshar-i, 
Dst (amrup(Assm), 

As you are nware that as per direction given by Hon'ble CAT, (3uwahati Bench, Guwahati in OA Nos. 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 136/98, 141/98, 
147/98, 145/9, 192/98, 223/93, 269/98 and 293/98, the department constituted verificatón 
committees for different SSM/ Units under the circle for conducting dailed verification 
/sc;rutiriv ahoi no. of days of cnqge!neni year-wi.e in different units / offlcee and also to 
co11c 	nof! evdenc for iuch ca'ui iatxrr includitig yourself. Thecommittee verited aJ th doc'rnary is well odicr nioof ftrn unitsl omcs and also personally ntervewed 
;ch c'sual lahc-or including you on 10-04-2000. In our office / SSA, the :ommittec.comprised 
of three membernzmely (1) Shri A. S. Choudhury, / Shri S.C. Tapadar, DE(Adnrn.) 0/0 the 
GMT/lcrD/ (Juwahati (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 the ()MT/KTDI CuwAhati (3) 

hi '. C; Shanna, AD1' Leg21), 0/0 ''GMT/ Gijwahai, 
ihe aforesaid cctimnittcn submitted iir, mport to the Department detailing all 

abodt their findinc /proof against each casual habore'r including you. The detail of such scrutiny 
report is en.loed and furnished herewith as in anr,exure for your information. 

Uidr the above circurntances as you could nt satirfy the e1igiblity criteria as 
laid down in thel Scheme for conferrnent of TSMI Regiilarisation, your case could not be  considered favorably. Please take not:ce that yu havc been disengaged as c9ual !abourer w.o.f 
31.07.2001 as the Department is hound to ccinsidet only thu cases of such c!igib!e casua 
1OurrJ for coforim.'t of TSM against such vacancies / works. This is th,nc in accordance with the Uon'b 'isibmai cii'der/ and also 1't sy / stathsque that was directed to be 
maintained. 

.,Jcad ot' iAJ Unit! ..., 

Copy to: 

	

	 .............;. 
	1 

The C.G.LT., As5arn Circle., Cuwahati 
tt f.'or of iict 	his (Iffice letter No.STS-21/160,1 14 2. 	Te D,CT0. Pnlazarflinwt-;. 

Certified to be true c 

*I--  
dveet 

/ 	 . 
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- 	 ByRegd.Potor 
Ihrouzh Peon Book 

BHARAT SANCHAR NIGAM LIMITED 
(A Govt of India Enterprise) 	 I 

OFFICE OF THE GENERAL MANAGER TELECOM 
KAMRUP TELECOM DISTRICT 

GUWAHATI-781007. 

	

NO. 	 Dated at Guwahttti the  
To 

 
Chakrabor, C/O Late Sukumar Chakrabo,  Vii): Udajbakhra,Guwahatj.  

Dist - Kainrup(Assam). 	
. I ; 

As you are aware that as per direction given by Hon ble CAT, Guwahatj Bench, 
Guwahati in OA Nos. 107/98, 112/98, 114/98, 118/98, 120/98. 131/98, 135/98, 136/98, 141/98, 
142/98, 145/98, 192/98, 223/98, 269/98 	and 293/98, the department constituted veriflátjo0 
committees for different SSAs/ Units under the circle for conducting detailed verification I 
/scrutiny about the no. of days of engagement vc'r-wise in different units / offices and also to 
collect proof! evidence for such casual laborer mcluding yourself. The committee verified all the 

4 

documentary as well other proof from the various units/ offices and also personally interviewed 
such casual laborer including you on 10-04-2000. In our office / SSA, the committee comprised 
of three membersname1y (1) Shri A. S. Choudhury, / Shri S.C. Tapadar, DE(Admn.) Oi( 	"e 
GMT/KTD/ Guwhati (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 the GMT/KTD/ Guwf... 
Shri G. C. Sharma, ADT (Legal), 0/0 CGMT/ Guwahati. 

The aforesaid committee submitted its report to the Department detauuig all 
about their finding / proof against each casual laborer including you. The detail of such scnxrv. 

 report is encloced and furnished herewith as in annexure for your information. 
Under the above circumstances as you could not satisfy the eligibility criteria as 

laid down m the Scheme for conferment of TSM/ Regulansation, your case could not be 
' 

considered'fuvorably. Please take notice that you have been disengaged as casual labourer w.e.f '. 	(I:/  
31.07.2001 as the Department is bound to consider only the cases of such eligible casual 
labourers for conferment of TSM against such vacancies / works. 	This is done in accordance 
with the Hon'ble Tribunals order/ and also the stay ! statuesque that was directed to be maintained. 	 . 

	

'.. 	 Jnit 

	

.v1....... I 	 ...... -- 	 . . 	.'. 

	

3. 	 . 	 . 

Copy tol:  
'I'h C G M T , Assam Circle, Guwahafl 	 ' 	 l 
for favour of rnformation w r to his office letter N0STES-21/160/74 	' 	 L 

The DE,CTO Panbazar,GuwaJiatI_i 	
'' 
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By Regdi Post or 
TJirOuh Peon Bøo 

• 	BHAAT SANCHAR NIGAM LIMITED 
(A Govt of India Enterprise) 

OFFICE OF THE GENERAL MANAGER TELECOM 
• 	KAMRU? TELECOM DISTRICT 

GUWAHATI-781007. 
N

=Niranian 

	 Dated ai Guwahagi, the 29-064001. 
To 

 Malau 	a'iri £L_± V7p. 	ii.-, 
AM4lflM, 	 IvialaKar, 	

• Khudradadhi,P 0 Gerun, 
fist - ICarnrup(Assarn). 

As you are aware that as per direction given by Hon'ble CAT, Chiwahat 8ncl1, 
Guwahati in OA Nos 107/98, 112/98, 114/98, 118/98 0  120/98, 131/98, 135/98, 136/98, 141/98, 
142/98, 145/98, 192/8, 223/98, 269/98 and 293/98, the department constituted verificatoii 
committees for different SSAs/ Units under the circle for conducting diled verffictidn 
/scrutiny about the ho, of days of engagement year-wise in different units / offices and atso to 
collect proof! evidence for such casual laborer including yow self The commrttec verified all the 
documentary as well other proof from the various unrts/ offices and also personally interviewed 
such casual laborer including you on 10-04-2000 In our office / SSA, the committee comprised 
of three meiibers namely (1) Shri A. S. Choudhury, / Shri S C Tapadar, DE(Admn) 0/0 the 
GMT/KTD/ Guwahati (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 the GMT/i(TD/ Guwahati (3) 
Shn G. C Sharma, ADT (Legal), 0/0 CGMT/ Cuahati 

The aforesaid committee submitted its report to the Department detailing all 
about their finding / proof against each casual laborer including you. The detail of such scrutin 
report is enclosed and furnished herewith a in annexure for your information. 

Under the above circumstances as you could not satis' the eligibility criteria as 
laid down in the Scheme for conferment of TSM/ Reigularisation, your case could not be 
considered favorably. Please take notice that you have been disenged as casual labourer w.e.f 
31 07 2001 as the Department is bound to considei only the cases of such eligible casual 
labourers for conferment of TSM against such vacancies / works This is dono ul accordànec 
v'ith the H&i'blo Tribunals order/ and also the stay / statuesque that was directed to be  maintained, 

Airs 

• 	 • Copy to: 	 • 	,, 
The C.G.M.T., Assam Circle, Guwaliati 
for favour of inforrnatjonvyr,to his offIce letter No.STES-21/160/74 2. • The DE,CTO. Panbazar,Guaj_j, 

lVIc.t. 
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flRARAT SANCRAR NIGAM LIMITED 
(A Goi't, of India Enterprise) 

OFHCE OF THE GENERAL MANAGER TELECOM 
(AMtjp 1 LECOM DISTRICT 

MA1iAT1..78Ij7 
NO. GMT/E5j4 79'ThM"Oo.. '1/J53 	Dated at Guwahati, the 29-06-.1001. To 

ri Sachin Das, C/O Late fliswcswar Das, 
Viii: .Majgaon,p.o: Dopaar,Guwahatj..7810 
fist Karnrup(Assafll) 

As yop are aware that as per direction giver by Hori'ble CAT, Gu Guwahatj in OA Nos. 107/98, 112/98, 114/98, 118/98, 120/98, 13 1/98 135/98 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98, the departm , ent 	

, 1wahati Ben
36/98, 141/98,

ch,  

constituted verification committees for 
different SSAs/ Units under the circle for conducting detailed verificati /scrutiny about the no, of days ôf engagement year-wise in dfforont units It offices and also to Collect proof/ evidencø for suchcasual laborer includlng yourself The committea verif1j all the 

documentaryas well other proof from the various units/ offices and also personally intervIewed 
such casual laborer including you on 10-04-2000, In our office / SSA, the 

committee comprised ófthr0 members nnioly (1) Shri A. S. Choudhury, / Shri S.C. Tapadar, DE(Athnn,) 0/0 the 
GMTIKTD/ Gijwaliatj (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 the GMT/KTD/ Guwahati. () Shri G. C. Shanna, ADT (Legal), 0/0 CGMT/ Guwahati, 

The aforesaid commitico Subniit±ed its report to tho Departn'iejit detailing all 
about thoir finding / proof against each casual laborer including you. The detail  report is enclosed and fumished herewith as in annexure for your information 

	
of such scrutiny 

Under the above circumstances as  laid down in the Scheme 	 you could not satisfy the eligibility criteria as 
for cohferment of TSM/ Regularisaior, your case could not be 

considered favorably. Please take notice that you have been disengaged as casual labourer w,e.f 
31,07.2001 as the Department is bound to consider only the cases of such eligible casual 
labourers for onferrncnt of TSM against such vacancies / works. This is done in accordance 
With the Hon'ble Ttibunajs ordor/ and also the stay / statuesque that was directed to be maintained 

Copy to: 

on  

010/ 0. 11-1. Tekcom 
• 	 ,..  ,,,,•,,, 	

'J 	
.. 

1_,:ujIpr 

The 	Assam Circle, Guwahati 
for favour of informatjonwrto tils office letter No.STES2J/J6O/74 2. 	The DE,CTo Panbazar,wafl.,i 	 - 

• 	
.' 	 : 	

•, 

0/( 

CortlfieO tt 	but vvjq 

Advct 

AIJI' (Circle 	(1iec Member) Q A. D F (P&.A It 
sl..I 	,',I1tS4 
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By Rl. Lost 

H.ARAT SANCilAR MGAM LIIMITED 
('A Govt. of fndia Enetprise) 

OFFICE OF ThE GENERAL MANAG1R TELECOM 
KAMUP TELECOM DSTfl1CT 

GUWAftiT-78 1007. 
NO. GMT/ESJI 79/TSM/OO-'OJ/154 	Dated at Guwaluiti, the 29-06-2001. 

To 
//s1i Chtmpak Talukdar, C/O ShriUpendr Nath Tlukdir, 

V: New Lowpara,P.O: Loluu'katha 
Dist - Nalbari(Assart). 

As you are aware that as per direction given by Uon'ble CAT, Quvahati H 
Guwahati in OA Nos IC 1/1)8 Ii 2/1)8 114/98, 11 8I8, 20/98, 131/1)8, 1 ' Sf98 I 36/° 	II 

142/98 l4/Q8, 197/98, 273/98 269/98 and 293/98 the dcparmcnt contii tel 
comnithees for different SSAs/ Units wider the circle for conducting dct:iilc'i ye. 
/scrutiny about the no, of days of engagement year-wise in different units I offices 
collect proof! evidence for such casual laborer including yourself. The com 	 lI mittee verifi.d e 

documentary as well other proof from the various units/ offices and also personally  

such casual laborer including you on 10-04-2000. In our office I SSA, the committee ccnjin 
of three members namely (1) Shri A. S. Choudhury, I Shri S.C. Tapadar, DE(AdmnT 0(1)1 
GMT!KTD/ Guwahati (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 the GMT!K111' Guv,:ha 
Shri G. C. Sharma, ADT (Legal), 0/0 CGMT/ Guwahati. 

The aforesaid committee subniitted its report to the Depariment d' Hi 
about their finding ! proof against each casual laborer including you. The dcail of ':c 
ieport is enclosed and flmished herewith as in anncxm' for your mformaon. 

Under the above circumstances as you could riot satisfy the elieiI:k, ., 
laid down in the Scheme for conferment of TSM! !cgrilarisatioii, your case cH 
considered favorably. Please take notice that you have bcn disengaged as casual Ick 
31 .07.2001 as the Department is bound to consider only the cases of such eil 
labourers for conferment of TSM against such vacancies / works. This is done h  
with the Hon'ble Tribunals order/ and also the stay / statuesque that was dir .'cte'ri to 
maintained. 

HeaMA/ Unit 

Copy to 
The C.G.M.T, Assam Crck, Giiwahati 
for favour of hiforrnaton wr.to his oflice kiter No,STES-2iItW14 

2. 	The )E,CT0. Parihazar,Guwah all-i 

t* c?p 

N. •1' 	

(... 
ADT ((lii c.le cdl tee N.'lei'iibec) N' - A 1) 

1)'u (lie c 	NI Ti iN! 

.4. 
N. (I 

- 



By Regd. iost or 
Ti!ouh Peon Bj 

LI 

BUAIAT SANCH R NIGAM LIMITED 

(A (7,ovt. of India Enterprise) 

OFFICE OF TilE GENERAL MANAGER TELECOM 
iAMiUJP TELECOM DISTRICT 

• 	 Gi 1 AIIATI-781007. 
NO. GMT/EST_l79/TSM/'000mss 	Dated at Guwahati, the 29-06-2001. 

To 
hn Xulên Das, CfO Rajendra Das, 

VIII: ilajo Pa 	il nipara, p.O: ajo. 
DIst - Kamnip(Msanl). 

As you are aware that as per direction given by Hon'blc CAT, Guwahati Bcicb, 

Guwahati ht OA Nos. 167/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 13098 7  141/98 

142/98, 145/98, 192/98, 2/98, 269/98 and 293/98, the department constituted vcrifiCatioi 
committee for different SSAs/ Units under the circle for conducting detailed veriflcatioh /scrutin 

about the b, of days of engagement year-wise in different units / offices and also to collect proof / 

evidence for such casual laborer inoludng yourself. The committee verified ail the documentary a 

well other proof from the various units /  offices and also personally intcviwcd such casual labord 
including you on 1O-04-200O. In our office / SSA, the committee comprised of three membcrs namcl> 

(1) Shri A. S. Choudhuty, / Shri S.C. Tapadar, DE(Admn.) 0/0 the GMTIKTD/ Guwahati (2) Shri N 

K. Das, CA. 0 (Cash), 0/0 the GMTIKTD/ Guwahati (3) Shri U. C. Sharma, ADT Legl), 0/0 

CGMT/ Guwahãti, 
The aforesaid committee submitted its report to the Department detailing all about 

their finding / proof against each casual laborer including you. The detail of such scrutiny røport is 
enclosed and furnished hcewith as in annexure for your information. 

Underthe above circumstances as you could not satisfy the eligibility criteria as laid 

down inthe Scheme for con m ferent of TSM/ Regularisation, your case could not be considered 
favorably, Please take nticc that you have been disengaged as casual labourer w.e.f 31.07.2001 as 
the Dcpartthetit is bound to consider only the cases of such cligblc casual labourers for conferment of 

TSMflaiitst suh vacanCies / works Thi Is done in accordance with the Hon'blo Tribunals r4Oxi 

and alsoThe ta' / statuesque that was directed to be maintained. 

Head  4~~Unit 
WIMP 

Copy to: 	

rO15 inrn 

The C GM i 	

0!0;  

Circle, Guwahati 
for favour 	

1 

2. 	The ECT0. 	:Z 	15 

office letter o.StES-21/16OI74 

	

.• 	 . 

r-. 	 . 	

• : 

Certif 	etrJf 

1c1yoceto 
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By Kegd.POSt or 

SUARAT SANCHAR NIGAM LIMITED 
'A Goti. of huilu Enterprice) 

OFFICE OF TIlE GENEP.M MANAGER TELECOM 
• 

	

	KAMRUP TELECOM DISTRICT 
GUWAIlAT 7Bl°°7 ' 

NO. GMT/EST_pMt0'OS6 	
Dated at Guwahat4 the 29-06-2001. 

To 
>S1Ii Kbargeswar K1ita, CI0 Late Mitba Ram Knilta, 

Vill: NIttLiKUShI Kiutirabari, P0: MahaEiParL 

Dist - Knntrup(AsSaUt). 

As you are aware that as per direction given by Hon'blc CAT, Guwabati 
Cr 

GuwahaU in OA Nos 107198, 112198, 114198, 118)98, 120198, 131198, 135)98, 136)98, 141)98, 
142/98, j4I98, 192/98, 223/98, 269)98 and 293/98, the department constituted verification 

cotnnuttccs for different SSAsI Units wider the circle for conducting detailed vOflfiCfltiOfl /sclUuiflY 

about the no, of days of cngaCrneflt year-wise in different units 
I offices and also to collect proof I 

evidence for such casual laborer including yOurself. The committee verified all the docunieflt$iY 
0  

well otheT proof ftort the various umts/ offices and also ponallY 
ted such casu 1abeT 

including you on 10-04-2000 tn our office I SSA, the conunittee comprised of three members namely 

(1) Shn A. S 
Choudhury, / Shn S C Tapadar, DE(Adtnn) 0/0 the GMTIKTD/ Guwahatl (2) 

Shri N.  

K. Dna, C A 0 (Cash), 0/0 the GMTIKTDI Guwhflt1 (3) Shn 
G. C. Sherma. ADT (Legal), 0/0 

CG/ Guwahati. The afotesaid committeC submitted its report to the Departiñeiit detailing all about 

their finding I 
proof against each casual laborer including you. The detail ot 

such scrutinY report is 

encloècd and furnished hcrcwith as in annexuro for your iformatiOfl. 
Under the above circumstances as you could not satisfy the eligibility criteria a 

laid 

down in the Scheme 
 for conferment of TSMI RcgularisatiOfl your cane could not be considered 

fiwotably. Please talce notice that you have been disengaged as casual labourer w,e.f 31.07.2001 as 

the Dcpartmcflt Is bound to consider only the canes 
of such eligible cnsual labourers for confarmdut of 

TSM against such vacancies / wok. This is done in nccordancC with 
the Ho&blO Tribufl15 or4ó/ 

and also the stay / statuesquo that was drcctcd to be ninintnined. 

Resid 

OjO/ O.M. Tel corn 

Copy to 	

amruç' I cicconi DistrIc 

The C.G.M.T., Assm Circic, Guwnhnti 	
thtl4. 4. 

or favour of Information w.r.to his oflic lttler No.S'tES-2II16 74  

2. 	The D,CTO. 

v1stOflctl V(igiflCet (Mtn4 

010! G.M. 
TCICCOID 

.ernf'P tticcorn 
OuVJAlVltt 7  

( l (j i,Qi 	 UjC 
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AIWEXURE - 
Govt.oflndia 

Department of Teleccxnmunications, 
Office of the Chief Superintendent. CTO, Guwahati. 

UO. 5.5j/cIJ1%...97/o4 	Dated at Ouwahati, the 30.10.96. 

S 	 - 

The Teleccafl Di trict Manager, 
(P & A Section), Kamrup Teecn Diètriot. 
U1tthari.Guvah4ti781007. 	 I  

•( For attn.o Sri M.C.Baruah, D.'E. (RcAj Ol) 

Sub 1- Engagement of Casual Labours. 
e$- Your letter I1o.TLWES.T.179/9697/45 dt.25.9.96o 

A list of Cau&. L.abours engaged in the Telegraph 
Activity Area under I(amrup SSA is furnished under enclosed 
Annexure 

In view of the acute shortage of Group-I) staff 'as 
furnish below, only 22 Casual i'abours have been engaged to run 
the smooth fuictioning of works of different units of Telegraph 
activity area under ,  kCanrup SSA(CT)/4 T.09 I 7 T/Cs). 

T/(in (0/I)) & (£/D) • Gatemara & RH (1ngg.) 	... 	.1 19 
Shortage as per sanctioned strength. 
T/4ari(0/D) & (I/I)) in T. 0. Ulubari as per .. 5 
justification but not yet sanctioned. 
RM/TFC) as per C(4T/Guwahati letter b.T'1tJI-. • 19 
1/3/95-96 dtd. 19.4. 95'(Copy enclosed) 
for 1 Telicam Centrres vie, Dispur, Gil Rly. 
Station. Borjhar, Arrival Teriiria1 & Departure 
Terminal, ahilipara. Panbsaar & Gauhati High 
Court & % T.O 	Viz. f4ztLigaori, Noorinitj & 
TJlubari. - 	 - 

Tota 43 
Anticipated vacancy after training & 
posting of Group-1.' staf 'as Phøn,e Mach- 
aniceà. 	 to 	 64 

•ll the 43 posts of Crou.D staff are lying vacant 
in this Telegraph activity area under Xamrup SS 

In this connection, it may be stated that the Casual 
MaZdoors under Sri. ?o. 1 to 6 of Artnexurc-I hac,e  been engaged to 
meet up the acute shortage of GP-i) staff in CTO/TO & TCs prior 
•tO January/93. Now, their engagement have been confirmed letter 
U%RRPC-13/E dtd.23.12.92 and to. TTUI1/3/9596 dtd.18.4.95 
(Copies enclosed). 

Casual Mazoors under Srl.No.7 to 22 of Mrnxure-I have 
been engaged as per instructions of C/Guwahati letter citeI 
abOve to meet up the requirement of work load due to a paucity 
of GP-D staff. 

Apart from the above vacancies, another 64 posts against of 
GroupiD are likely to be vacant after appointment of qualifpd 
staff for Phone Mechanics. 	 - 

WCertifi :d that the min1nun Casual Mazdoors engaged in 
CTQ/TOs & TCs of this Telegraph activity area under 
ICnrup SSA are essential for smooth functioning of works 
of the urLits'. 

- 	Sd/- Illegible 
- 	 3)/10/96 

Chief Suorinerident, 
Enclos-1) Anriexure-I. 	 C.T. 0. Guwahati-781001. 
Copy to Z- The A.0. CT0/. 

Ls si, 

dv cat. 
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ANNE URE - 

Govt. of India 

Department of Telecommunications, 
Office of the Divisional Engineer.C.T.O.,Guwahati. 

No. STA-51/Ei/96-97/18 Dated at Guwahati, the 30,09.97 

In pursuance of the 3(*pkz 	*'La*z& Officer, 0/0 
the CtT,; Assam Circle, Guwahati letter No. Vig/Assam/30 (D)/ 

10 dtd. 10.09.97 and the G.M. Telecom,Kamrup Telecom 

District Guwahati letter No.G4/4amrup/Gii/96-'97 dtd. 

Telegraph Activity Area under HT/Guwahati are hereby 

retreniched with effect from the afternoon of 30.09.97. 

i) Sri Dhaniram 1ka. 

Champajc Talukdar 

" Sachin Das 
" Xulen Das 

Subhash Baruah 
" Niranjari Malakar 

" Sarju Basf ore 
' Santu ChaJcrabory 

" Xmeswar Kardong 

" Birbal Basfore 
ii) " Kiran Ch. Boro 

" Bijoy Boro 

"Rabin Ch. Boro 

Mi5s Kiran Kalita 

3ri Sanijay $aw 

Mrs. H. Dg 

Sri 

ia) " Nayan Jyoti Das 
Bora 

" Kusal Medhi 

" Khargeswar i(ala 
" Madani Ch. Boro. 

$d/- ( S. Taj) 

Divisional Engineer, 

C.T.0. Guwahatj-781001. 
Copy for irlfor!nation & necessary action to — 

The G.M. Telecom,KTD,Ulubari,GUwahati-781007 for irifor-
matiori w.r.f. his letter and above. 
All I/Cs of T.0.s & T/C. 
All SDE, CTO. Guwahati. 
The A.0.,CT0, Guwahati. 
The Chief Maniager,Dptt. of 5Th, CTO, Guwahati. 

Ia) he true *x  Ctj 

( ir't- 
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IN 	 AD 	ATIIT.E TIiThUNAL 

GUWAHJkTI BENCH:: GUWAHAfi 

.A.140-273 OF 2001 

U 

Shri K.Karclong and Ors. 

VS 

Union of India & Ors. 

AJVD 

• 	 . 	 IN THE MATTEE OF 

• 	 Written statement submitted by 

• 	 the Ispondents, 

The Thspondents beg to submit the written statennt 

as follows :- 

is 	That in compliance wi th the ;interini orde dt.25/7/01 

the 	 dtd 29/6/0 1 has been kept 

under suspension and the apIicants exe .  being engaged on 

• 'clay , to day basis tiU the .OAjs not disposed off. 

2. ,. That the applicants were rregularly engaged by 

DL/C TO without competence and justification in complete 

defiance of the departmental rules .e,.nd instructions. 

.3. 	• That the vigilence cell detec,td'.the Irregularity 

andthejr direction the applicants were dis-engaged on 

30/9/1997..  

Contd... .P/3 

- 	 -j- •• 	 •,•.•-• . 	1 
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Thatàn:tie order of the ion!..hle Tribunal dtd. 

29/5/198 passed in 04. No11i998 these applicant 

were re-engaged on. 1811.1998 after break of about 13 

irnths, 

5. 	That Break in casual service exceedg 12 nonths is 

not condonable in any circumstances as;px. cirdule No 

.26992-$fl ,dtd 21/10/92 issued by the TaleCon Dire ctoate 

New De lihi. 

A cppy of, the .ciree dtd2ljlO/92 is annexed 

hereto and marked as annexure 

VERIFICATION40 



!.. 	 VERIICATIO.N.. 

• I I  s± 	 ( L) 

fo  
beir'ig ttuthorised do hereby verify and declare 

that the statements madein this wIitten statements 

are true' to my knowlCdge,inforrnatjon arid believe and 

I haje not suppxsed any material fact. 

And'I sign this vexfication on this 4+9 th 

day of 	 t2002 

• Dclrant. 

=40 
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IN TFIE CENTRAI ADMINISTRATIVE TRI3L1NAI:GUWAi-IATI BENCH: 

IN THE MATTER OF : 

Shri Karfleswar Xardorig & Others, 

	

.. 	Appi icarits. 

- Vs - 

	

UrLiorl of India & Ors.,. 	Respondents. 

 -AND -. 

IN THE MATTER OF : 

A Re-joinder-in-Opposition filed by 

the applicant Sri iarneswar Iardorig, 

ggainst the written statement in O.A. 

No. 273 of 2001. 

( Re-joinder-in-Opposition ). 

I, Sri Kameswar l(ardong, 5/0 Repeswar Kardorig, 

resident of Village- Birubari, Dist. Kamrup,Guwahati-16, 

Assam, do hereby solemnly affirm and state as follows :- 

That, I  am the applicant in the O.A.No.273/2001. 

A copy of the written statement was served on me by the 

Respondents on 6th day of Feb.2002. I have gone through 

the said written statement and understood the contents 

thereof. The statements and avermerits of the written 

statement which are not specifically admitted by me are 

to be taken as denied. 

That, as regards the contents of paragraphs 1 & 2 

of the written statement the deponent beg to state that 

the Respondents has not answard all the statements put 
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a 

put forward by the applicant in their written statement. 

39 	That, as regards to paragraphs No.2,3 & 5 the 

,Deponent beg to states that the Respondents has tried 

to Justified the disrigagemerit of the applicants w.e.f. 

30.3.97 and non-conferment of Temporary status to them 

owing to break incasual service exceeding 12 months as 

per circular No. 269-3/925-7N dated 21.10.92 issued by 

Telecom Directorate, New Delhi. Moreover, it is not 

correct to allege by the Respondents that the applicants 

were irregularly engaged by the D.E.,C.T.Oo without 

competence and justification and in complete defiance of 

the departmental rules and instructions. Moreover, the 

then Chief Supeririterit now re-designated as  

Guwahati (Mr. M.C.Debbarma as justified the engagement of 

the applicants in his reply to the letter of TDM.Guwahati 

No. TEk1/EST-179/96-97/45 dated 25.9.96 as stated - 

" In this connection, it may be stated that the 

casual Mazdoor under Serial No. 1 to 6 of Annexure have 

been engaged to meet up acute shortage of Group-DStaff 

in CTO/TO& and T. C. s prior to January/93. Now, their 

engagement have been confited w.e.f. 0101.93 as per 

instructiOns contained vide CT/Guwahati letter No.RRFC-

19/RE dated 23.12.92 and No.TTIJI-1/3/95-96 dt.18.4.95 

vide letter No. STA-51/Cl/96-97/04 dated at Guwahati the 

30-10-96 addressed to T.D.M. Guwahati ( Marked as Annexure-

IBI of the or1ginal petition of the petitioner,Page26)". 

4. 	That, further by the said letter the C.S.,CTO also 

stated, " Casual Mazdoor under Serial No.? to 22 of 

Annexure - I have been engaged as per instruction of 

C4T/Guwahati letter cited above to meet up the requirement 
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of work 1. oad due to paucity of oup- 0 Staff" and 

thus he justified their engagements. 

In to the last para of the said letter he met 

• 	the requirements of rules P&T Financial Hand Book by 

stating. 
• 	 4 	

0 
Certified that minimum Casual Mazdoors engaged 

in CTO/TOS and TCS of this Telegraph activity areaunder 

.Kamrup .S.SA are essential for sinoth functioning of works 

of this Unit." In the said letter the C.S.,C.T.Oo had 

also stated that during the same period he had shortage 

of .staff as per sanctioned strength and justified 

strength which were as follows :. 

j) T/Man (D/D) & T/Man (l/D) Gatemari, R/M etc. 

shortage as per sanctioned strength - 196 

Shortage as per justified streagh 

( yet to be sanctioned). 	 - 	5 

Staff. sanctioned by CI4T(RN) for 

- 	manning newly opened 7 Telecom Centres 

& coping up shortage at small OTO's - 19 

of Guwahati. 
Total - 43 

That, it is now clear that amonigs 43 Group-D 

Staff, the then C. S., CTO had engaged 22 Nos Casual Mazdoor 

amonst whom 7 were assumed as confirmed, and rest were 

under the process of regularisation. All applicants of 

the present petition were there amongst those 22. 

That, it may be further be mentioned that as per 

schedule of the administrative power under (ccSi, CCA) 

Rules 1965, the Telegraph Traffic Officer now STE have 

shown as. appointing authority of Group-C/D cadre whose 

controlling authority is Superintendent.s,CT 0/DTOS now 
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designated as ID.E.or SDE. Hence as per statutory rules 

of the Department they are still the competent authority 

for appointment of Group C & D Cadres and for ordering 

engagements of manpower either on overtime or as casual 

Mazdoors, onexisgency of service. Moreover, if D.E.,CTO 

was not competent for engagements of casual mazdoors, 

they how the department would justify its, own action 

about re-engagement of C/M in the instant cases in per-

suarice to the order of the C.A.T., which has been again 

done by D.E.,C.T.Q. Guwahati. 

That, moreover, it may be pointed out that due to 

he fault of the Respondents the applicants were dis-enga- 

ed on 13.9.92 and was rengage an 18.11.98 in response 

to the Hon'ble Tribunals order No. 112/98 passed on 

29.5.98, 	ich speaks itself that the respondents have 

failed//four the order of C.A.T. for a period of 6 

mgnh721 days, and therefore, this period of break for 

petitioners should be treated as on &rty. And if this 

.7 /is done then the actual break period, stands as less that 

8 months, which condonable as per Circular No.2693/92-STN 

dated 21.10.1992 issued by Telecom Directorate, New Delhi. 

Marked as Anriexure-i by the respondents themselves. 

8. 	That, it also not correct to allege by the respon- 

dents that the applicants were kept dis-engage for these 

then 12 months • The fact is that during the said period 

the authority had utilised the petitioners in tie full 

service of the department but concealed the wage payments 

records through unfairmeans. Such concealment of facts of 

engagement by the department has become possible only due 

do its strict instructions to its officer that same casual 



I 
Mazdoors should not be shown as engaged for more than 

15 days ata strech arid 60 days in an year under any 

circstances. Owing to such instructions alongwith many 

other circulars the situation have compelled the field 

to replace casual mazdoors by casual mazdrs if the work 

stands to be of continuous nature so that same naine of 

one casual mazdoor does not appear twice in payment voucher 

for continuous period, even in case the actual casual 

about was found to be physically not replaceable. 

Copies of the engagement letter and some engage- 

meat certificates are annexed hereto marked as 

Annexure - A series. 

90 	That, the statements made in this Re-joinder and 

in paragraph 	/ , 2 & 	 are true 	to 

my knowledge, those made in para 	 a a. 
are matters of records and the rest are my respectful 

submissions before this Horible Court, 

And I set my hand on this Re-joinder on behalf of 

all the applicants, today the 
	

February, 2 00 2, 

at Guwahati. 

Identified by me, 

ow-s 

Deponent 

Advocate'ie?k. 
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IN THE CENTRAL 

• GUWAHATI BENCH : GUWAHATI. 

O.A.No.273 of.2001 

Union of India 8 Ors 

\1  S 

ShrilCiKardong 8:Or 

AND 

In the matter of 

Written statement submitted by the 

Respondants against the Re-joinder 

in opposition filed by the applicant 

shri Kameswar Kardong. 

The Respondants beg to submit the written statement 

s follows :- 

That the applicants were irregularly engaged by. 

.E.C.T.O. without competance and justification in complete 

efiance of Departmental Rules and instructions. 

V. 
That the vigilance Cell detected the irregularity 	' 

nd their direction the applicants were disengaged on 

0.9.1997. 

contd. . 



' 
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:.2 	: - 

13• 	That on the order of the Hon'ble Tribunal dated. 

129.5.1998 passed in O.A. No.112/1998 these applicants were 

ire-engaged on 18-11-1998 after break of about 13(thirte.en) 

'months. 

4. 	That break in caused service exceeding 12(Twelve) 

11onths is not condonable in any circumstances as per 

'bircular 	No.289-3/92-STN 	dated 	21.10.92 	issued 	by 

epartment of Telecommunication New Delhi. 

That the CE CTO(than Chief Superintendent) in his 

letter No.STA-51/CL/96-97/04 dated 30-10-96 in his reply to 

the letter of TDM Guwahati stated that th e casu.al  

Mazdoors were engaged to meet up acute shortage of group C 

staff in CTO/TOs and TCs. As there was no formal approval 

granted to CE CTO for engagement casual Labour:ers the CE 

TO had, then, retrenched the petitioners on 30.9.97. 

,A. 	That is is not coorect that the authority had 
1t1lized the petitioners in full serviceof the Department 

; uring the disengagement period and the wage payments were 

7 i 1nade through unfairmeans. The authority had done works 

t hrough reputed Farms as per rules and payments were made 
to the name of Farms only, not to the applicants to the 

aid break period. 

AFFIDAVIT 



I,shri Shankar Chandra Das, son of Late Gopiram Das, 

aged about 54 years by profession service and being the 

Assistant Director Telecom (Legal) office of the Chief 

General Manager, Assam Telecom Circle, Guwhati, do hereby 

solemnly declare and sitting on Oath as follows :- 

1. 	That I am a citizen of India. 

2 	That I am the Assistant Director, Telecom (Legal) I 

am competent and authorised to swear this affidavit on 

behalf of Union of India/BSNL. 

That 	I am fully competent 	with the facts 	and 

circumstances of the case and acquinted with the case. 

That the statement made in paragraph 	 to 

are true to my knowledge and belief and those made 

in paragraph 	 to 	 are the matter of records 

and rests are my humble submission before this Hon'ble 

Tribunal. 

 And accordingly I 	sign 	this affidavit 	on this 5ft 
day of March 	2002 at Guwahati. 

0 Deponent 
4zrr. I)frrf, Tirp 
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